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[KULDIP SINGH AND YOGESHWAR DAYAL, JJ J

Civil Procedure Code, 1908 : .Order 21, Rule 89—Application
under—Limitation period—+Held : Governed by Article 127 of the Limitation
Act—FExecuting Court has no jurisdiction to entertain application after period
of limitation prescribed by Article 127—Section 5 of Limitation Act and Sec-
tion 148 of Civil Procedure Code, 1908—Held inapplicable.

An auction sale took place on 25.5.81. The objections filed by the
judgment debtor under Order 21 Rule 90 of the Code of Civil Procedure,
1908 were dismissed by the Executing Court and the appeal filed against
the order of the Executing Court was dismissed by the High Court by Its
order dated 21.12.83. However, an application filed under Order 21 Rule
. 89 for setting aside the sale was allowed by the Executing Court. The
auction purchaser preferred revision against this order. By its order dated
26.4.83, the High Court held that the executing court had no jurisdiction
to entertain the application under Order 21 Rule 89 as it was time barred
under Article 127 of the Limitation Act. Against the orders dated 21.12.83
and 26.4.83 special leave petition/appeal was referred in this court.

Dismissing the petition and appeal, this Court

HELD : An application to set aside sale under Order 21 Rule 89 of
the Code of Civil Procedure is governed by Article 127 of the Limitation
Act. Section 5 of the Limitation Act has no application on its own wordings.
Again Section 148 of the Civil Procedure Code would not be applicable to
the present case for the simple reason that the time for making an
application under Order 21 Rule 89 of the Code is not fixed by the Court.
Therefore, the High Court was right in coming to the conclusion that the
executing court had no jurisdiction whatsoever to entertain the application
under Order 21 rule 89 of the Code after the period of limitation
prescribed by Article 127 of the Limitation Act. There is no reason to
interfere with the order passed by the High Court. [110-C, G, H, 111-A-D]
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CIVIL APPELLATE JURISDICTION : Civil Appeal No. 2647 of
1984. : ‘

"From the Judgment and Order dated 26.4.83 of the Patna High Court

in C.R. No. 984 of 1982. -

~

S.S. Javali, R.P. Singh, R K. Khanna and SK. Sinha for'the Appel-
lant. . .

KK. Gupta and Shankar ‘Divate for Mrs. Lalitha Kaushik for the
Respondcnts :

The Judgment of the Court was delivered by

YOGESHWAR DAYAL J. This appeal is directed agamst the judg-
ment of the Single Judge of the High Court of Patna dated 26th April, 1983

Whereby the Single Judge set aside an order dated 28th May, 1982 passed .

by the executing court in Execution Case ‘No. 7 of 1977 while giving the
beneﬁt of Order 21 rule 89 of the Code of Civil Procedure (heremafter
referred to as ‘the Code’) to the Judgment debtor )

Undoubtedly the sale took place on 25th May, 1981 and even the

objections, which were filed for setting aside the sale under Order 21 rule.

90 of the Code were dismissed on 4th May, 1982. An application purporting
to be under Order 21 rule 89 of the Code was filed on 28th May, 1982. It
- may be mentioned that even an appeal has been filed against the order of
the executing court dated 4th May, 1982 dismissing the objections to the
sale filed under Order 21 rule 90 of the Code. After the dismissal of the
objections under Order 21 after rule 90 of the Code the executing court
granted time for moving the High Court till 22nd May, 1982 and the appeal
filed by the. appellant against the order of the executing court dismissing
objections under Order 21 rule 90 of the Code stood dismissed on 21st
- December, 1983. The said order is also under challenge before this Court

in Special Leave Petition (le) No. 8523 of 1985 and is being disposed of
separately oo :

As stated above the apphcatlon purportmg to be under Order 21 rule

89 of the Code for . setting aside the sale was filed on 28th May, 1982
H  which was granted by the executing court on the same date by the followmg
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order: o N . A
"28.5.82
Order

The Judgment-debtor, has placed before me, has since recoin- B
cided to his fate after exhausting all the processes, at his command
and is now ready to deposit the decreetal amount and he is ready
to deposit another Rs. 5000 and undertakes to deposit the remain-
ing amount within a short period. It was submitted on his behalf

- that irreparable loss will be caused if his prayer is not allowed.

In. thé intefest of justice and in the circumstance of the case I
take the liberty to order the judgment debtor to deposit hence
forth Rs. 5000 and is order to deposit the remaining amount under
decreed latest by 10.6.82 failing which the sale will be ‘confirmed.

| D

I also find that the auction purchaser in the circumstances
would be put to loss the position being that the judgment-debtor
would separately deposit another amount equivalent to the interest
at the rate of 5% from the date of deposit by the auction purchaser
till 10.6.82 by way of compensation remuneration for the auction
purchasers. This amount is ordered to be deposited alongwith the E
decretal amount on separate item on this amount by month of June
failing which the sale in question will be confirmed.

The judgment debtor must comply with the order by the date

fixed. | : F
S$d/-R.C. Ram
ASIL I
On revision being filed by the auction purchaser against this order, G

the High Court accepted the same and dismissed the application filed
under Order 21 rule 89 of the Code as being barred by time. The other
objections of the auction purchaser, as to the maintainability of the applica-
tion under Order 21 rule 89 of the Code in view of the dismissal of the
objections under Order 21 rule 90 of the Code were not decided since the
High Court felt that the application under Order 21 rule 89 was barred by H
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C It i 1s settled law, that an’ apphcatromto set aside sale. under Order 21
89 of the Code is’ governed by Article 127 of the L1m1tat10n Act. Section 5
of the Limitation-Act:has no apphcatron on itslown. wordmgs Section 5 of

the Limitation Act reads as/followsi: ~ vuw: . 2 Zvedif o0 wdig
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U5 Extensron of prescribed;periodin-certain.cases::-:Any appeal
or any application, other than an applzcatzon under any of the
provisions.of-Order. XXTI'of the' Code of Civil’ Procedure, 1908, may
- < . bevadmitted ;after thetprescnbed"penod if- thé: appella“n‘t‘ or the
- applicant:satisfiesithe .court that he-had sufficient”¢atise  for not ,
-preferring théiappéal or ‘making the'application mthm's'u’ch penod
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«»  Explanation. - The. fact. that, the appellant-‘or the .applicant was
"misled. by any order; practrce or. judgment: of the :High:Court in
ascertaining or. computing the prescribed. penod ‘may.bé'sufficient
cause within the meamng of thxs sectron ! _ B
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F ; The apphcatlon under Order 21 rule 89 of the Code\’b‘emg an
apphcatron under the provisions of Order 21, Section 5 of the Limitation
Act, on’its own’ language is not apphcable specifically.

‘ u'We are thus left. wrth the question whether Section- 148 of the. Code
would be apphcable to, the present case or not. t. Again section 148 1of the
WUy,
* ,Code would not be apphcable 7y the present case for the s1mp1e Jeason j;
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that' the tlme for makmg an apphcatlon under {rule 89 of Order 21 of the

Codé’s not ﬁxed by the Co rt. 3,
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wid The ngh Court was’ thus’ rrght in commg to th}e’ eonclusmn that the )
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H executrng court had no _]lll‘lSdlCthll whatsoever to entertam the apphcatrop,
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purporting to be under Order 21 rule 89 of the Code after the period of A
limitation prescribed by Article 127 of the Limitation Act. :

The result is that the -appeal fails and is dismissed.

Learned counsel for the judgment-debtor had invited us to give a
finding as to the extent of the property which was sold as a result of court B
sale. We are not inclined to go into this question in the present proceedings
as it is a matter to be decided by the executing court while granting the
sale certificate. - .

- Order

In the present case the executing court had dismissed the objections
filed by the petitioners/judgment-debtors under Order 21 rule 90 of the
Code of Civil Procedure by order dated 4th May, 1982. The High Court,
affirming the order of the executing court, dismissed the appeal by the
impugned order dated 21st December, 1983.

We find no reason whatsdevq to interfere with the impugned order
of the High Court. The special leave petition is accordingly dismissed.

TN.A. ' Petition & Appéal dismissed.



